FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF BUZZ SPORTS
ENTERTAINMENT PRIVATE LIMITED

1. NAME OF CORPORATE PERSON BUZZ SPORTS
ENTERTAINMENT PRIVATE
LIMITED
2. DATE OF INCORPORATION OF CORPORATE 04" Aug. 2022
PERSON
3. AUTHORITY UNDER WHICH CORPORATE | ROC Delhi

PERSON IS INCORPORATED/ REGISTERED

4. CORPORATE IDENTITY NUMBER / LIMITED| U92410DL2022PTC402809

LIABILITY IDENTITY NUMBER OF CORPORATE
PERSON

5. ADDRESS OF THE REGISTERED OFFICE AND | Regd. Office: 81-A, G Block,
PRINCIPAL OFFICE (IF ANY) OF CORPORATE | F/Floor, Pvt No-2, Old Plot No-23,
PERSON Laxmi Nagar, East Delhi, Delhi
110092

Corporate Office: A-1 & A-2,
Second Floor, Centrum Plaza, Golf
Course Road, Sector-53, Gurugram,
Haryana-122002

6. LIQUIDATION COMMENCEMENT DATE 07t March 2024
OF CORPORATE PERSON

7. NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE | Amit Talwar
NUMBER A-4/5, Jiwan Jyoti Apartments,
AND THE REGISTRATION NUMBER OF THE Near Lok Vihar, Pitampura, New
LIQUIDATOR Delhi-110034
Email id: amittalwarcs@gmail.com
Mobile No. 9899977970
Reg. No. - IBBI/IPA-002/IP-
NO1178/2021-2022/13887
Email Id for submission of Claims
lig.buzz@gmail.com
8. LAST DATE FOR SUBMISSION OF CLAIMS 06™ April 2024

Notice is hereby given that the Buzz Sports Entertainment Private Limited has commenced
voluntary liquidation on 07% March 2024.



The stakeholders of Buzz Sports Entertainment Private Limited are hereby called upon to
submit a proof of their claims, on or before 06™ April 2024, to the liquidator at the address
mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Amit Talwar
Date:08™ March 2024 Liquidator of Buzz Sports Entertainment Private Limited
Place: New Delhi Reg. No. IBBI/IPA-002/IP-N01178/2021-2022/13887

PUBLISHED IN FINANCIAL EXPRESS (ENGLISH) AND
JANSATTA (HINDI) DELHI EDITION ON 10™ MARCH 2024
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Form No. URC-2

Advertizement giving notice about
regisiration under Part | of Chapler XXI
[Fursuant ba secion 3740} of the companies
A, 20135 and rule 441) of the comparias

[Autharised o Register) Rules, 314

1. Watice i5 hereby given thal in pursuancs of
sub-sactian {2} of section 366 of tha
Companias Act, 2011, an appBsation has
bean made to the Ragistrar al Central
Ragistration Canlre (CRC), Indian Instituta
af Corporate Affairs (ICA), Plot Mo, 67,8,
Sectar-5, IMT Manesar, District Gurgaan-
123052, Haryana that Mis. PYN PRECISION
COMPOMEMTS LLP may ba registarad undar
Part | of Chaptar XX1 of the Compansas Act
2013, a= a company bmited by shares

2. The principal chjecis of tha company are as

fodows:
To carry on Business of Manufacturing of
aulomibile parts, agricuBure machingry paris
and producis ralating to aerospace and
dafence.

3. A copy of thie drafl memgrandum and articles
OF asgociation of the prapased company may
b inspecied al the office at 122-C G-8i2
Lana, Samik Farms, South Dalki 110062,

4, Molice |5 hereby glven that any persan
fbpeching o this aEplcalon may communcale
hair objeclion in wriling o the Reqistar al
Central Registration Cenlre (CRE), Indian
Inslibute of Garporate Alairs {IICA), Plof No
i, 7, B Sector-5, IMT Manesar, Distric
Gurgaan-122052, Haryana, within baanty
ong days from the dabe of publication of this
notice, with a copy o the company af ils
ragislerad offica.

Dated this 49.03.2024

Mameis} of Applicant
1. Sunil Gulati

2. Nitin Gulati

1. Siddharth Makra

P UjjIvAN SMALLF

POSSESSION NOTICE (for Immovable property) [Rule 8(1)]

Whereas, The undersigned, being the Authorised Officer of Ujjivan Small Finance Bank Lid., under the Securisabion & Reconstruction
of Financial Assets & Enforcement of Security Infenest Act, 2002 & in exarcisa of powers confemed under section 13(12) read with rule 3
of the Security Interest (Enforcement) Rules, 2002 issued demand notice to borrower/ Guarantor an the dates mentioned hersunder,
calling upon the Barrower|s}/ Guarantor(s) lo repay the amount mentoned in the respective demand natice within 60 days of the date of

the notice. The Bormower/Co-Borrower/Moriga

property described herein below in exercise of

Co- Borrower/Mortgagor, Co-Borrower and the public in general that the undersigned has taken SYMBOLIC POSSESSION of the

& of the Secunty Interes! Enforcement Rules. 2002, on the dales mentioned against each account

The BormrowerMorigagor's, Co-borrower/Mortgagor's and Co-bormower's aftention is invited to provisicns of sub-section () of section
13 ofthe Act, in respectof time avaltable, to redeem the secured assets

The: BorrowerMorigagor, Co-BorrowerMortgagor and Co-Bomower in particular and the public in general is hereby cautioned not to
deal with the proparty and any dealings with the property will be subject to the charge of Ujjivan Small Finance Bank Ltd. for an amount
of for the amount{s), mentioned herein below besides interest and other charges | expenses against each account

SECOND FLOOR, GMTT BUILDING
D-7 SECTOR 3 NOIDA UP 201301

NANCE BANK

gor having failed to repay the amount, notice is hereby given to the Borrower/Morigagor,

powers conferred on him under sub-saction (4) of section 13 of the said Act read with ke

MName of address of Borrower!
Co-BorrowerMortgagor

Date of Demand Notice and
Date of possession

Description of the
Immovable property

Amount as per
demand natice

1)Shakil Ali sio Sharif Ahmad, Daulatpur
(144) Yamuna Magar, Pansra, Haryana
135001 {also at Chowdhary Sports Indusiries
Daulatpur (144) Yamuna Nagar, Pansra, Near
Govt. School, Haryana, 135001) 2) Sajida wio
Shalkil Ali, Dautatpur (144), Yamuna Nagar,
Pansra, Near Govt. School, Haryana, 135001
in Loan Account No. 2291210180000004

Allthat Part & Parcel of Date of Demand Notice: 07.10.2023
faciory property admeasuring Date of possession: 06.03.2024
1905.07 Sg. yards beasing properly no. ID Mo. 354COUTA,
Comprised in Khasra No, 71241 and 7072472 situated at Mouja
Daulatpur, HE No. 144, Tehsil Jagadhri, Distt. Yamunanagar within
Limits of Municipal Corporation Yamuna Nagar which is bounded as
follows: Boundaries: East Properly of Wali Mohammad West:
Property of Khalil Khan North: Property of Ashik Ali South: Plot of
other and Road

Rs.
25,80,285/-
dis 0
18.08.2023
and inberesi
therean.

Uate: 10-03-20:24

Flace: Tamunanasar Authorised Officer

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or

individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

FORM A

PUBLIC ANNOUNCEMENT )
(Reguiation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
FACTORY ONE PRIVATE LIMITED

11 'Factory One Private Limited

2.| Date of incorparation of Corparate Persen | Sth May 2021

' Registrar of Companies, Kanpur

1| Name of Corporate Person

& Authority under which Corporale
F'srsm'g T NGaRored -'rggisll:jred

' 4| Comorate identity number / limited liability |U72900UP2021PTC 145817

|| idendity number of Corporate Person
5. Address of the registered Office and

r
L= r

| Liquidatian commencament date of
| Gorporate Parsan

T | Name, addrass, emall address, talephons | Anil Rustgi
Address: H.Ma. 524, Towar-6, H E W 0-1,Sacior-36,
Gurgaon, Haryana-122 011
E-mail 10 anil_rustgif@yahoo.co.n
Mabile; 9873333343
| Regn. No.: IBBINPA-D02P-NI0GE3/2018-19/12382
08 April 2024
Mofice & hereby given fat Factory One Private Limited has commencad volundary liquidation on

number and the registration numbsr of
fhe Liquidator

| 5] Last dale for submissian of claims

9th March, 2024.

The: stakehalders of Factary One Private Limited are hereby caled upan o submit a proaf of their
claims, onor before Bih April 2024, 1o the hquidaior af the address menticned againstitem 7.

The financial creditors shall submil their proof of claims by elecironic means anly. All ofher stakehoidars
miay sulbmit the: proof of claimain peraon, by postor by electronic means.

Submission of false or misleading procfs of claim shall attract penalties.

Date: 09,03 2024 Voluntary Liguidator Factory One Private Limited
. Place: Gurgeon Registration No: IBBI/IPA-002/|P-NODEE3/2018-181 l’:iE'r_F'_
FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF BUZZ SPORTS
ENTERTAINMENT PRIVATE LIMITED

\B-229, Ramprastha, Ghaziabad,
| Principal offce {if any) of Corparate Person | Uttar Pradesh - 201011

Sth March 2024

Sdi-
Anil Rusigl

PUELIC NOTICE
(in acoordance with Section 102 of The Insalvency and Bankrupley Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MR. PRAVIN KUMAR MALHOTRAPERSONAL GUARANTOR OF

"NIPMAN FASTENER INDUSTRIES PRIVATE LIMITED" (DIN: 00814023)

RELEVAMNT PARTICULARS

1. | Mame of the Personsl Guarentar Mr. Pravin Kumar Malhatrs (DN - 20814023)

& | Address of the Personal Guasanion Flal b, 202, Firsl Flogr, Rear Poricn

R-15, Mahrus Enclave, Mew Dedhi- 190019
H-401, Caitriona &partmand, Ambianca sland,
Sector 24, Gungaon- 12202

CP No, 208(ND)2023
[MCLT, Merw Dedhi Bench, Court 11}

Order dafed - 26.02. 2024
[Uplcaded on RCLT portal on 05.03, 2034)

3. | Detais of Order & Insolvency
commencemant dete in raspect of
Personal Guaranior

Mr. Anand Sonbhadra
IBEI Reqistration Mo. -
[BBAPA-QOIP-007 38 2007- 20181771

4. | Mame and regsiraian rumber of he
insolwancy profassional scling as
Resoiulion Professonil

Ln

Flat - 2183, Sector- B, Pocket-Z, Vaszant
K, Mew Delbd Malional Capilal
Temicry of Delhi, 110070

E-mail: sonbhadradSiigmail.com

fddress and e-mail of the Resalulion
professional, a5 r'E:ﬁ'if-'IErE-'ﬁ wilh 1 B0sard

&. | &ddre==s and e-mail to be usad for
camasponcaence wilh the resaluban

E-10 &, Kailash Caolomy, Greater Kailash,
M Dexlhi=11 0048

prafessional E-mail: pkmalhotra.pgi@gmail com
7| Last dage for submission of clalms 31.03.2024
8 | Rekvard Fanmes inowhich caim 1o ba 'Form B'

filed available at:

Wb brik: Witps:ihbi.govinhame/downloads

MNitice is hareby given thal the Hon'ble National Cormpary Law Tribunal, Mew Delis,
Court I, has ordered the commencement of Inschiency Resolution Process against Mr.
Pravin Kumar Malhalra Personal Guarantor of Nipman Fastener Industries Private
Limited on 26.02.2024 (Order uploaded on MCLT portald on 05,03 2024}
The creditors of Mr. Pravin Kumar Malhotra, Personal Guarantor of Mipman Fastener
Industries Private Limited, are hereby called upaon to submil telr claims with proaf an
or before 31.03.2024 to the Resolulion Professional at the addrass mentioned against
antry no 6. The creditors shall subsmit their claims abong with proof, by way of elecironic
communications or thraugh courer, speed post or regisiened letber,
Submission of false or misleading proofs of claims shall attract penalties.
Sdl-
Mr. Anand Sonbhadra
IBEl Registration no. IBEWPA-DOVIP-00T38/ 2007- 200817
AFA valid up to 10.12.2024
Resalution Professional in the Insolvency Resolution Process of
Mr. Pravin Kumar Makhotra
Personal Guaranior to Corporate Debior
M/s Mipman Fastaner |ndustries Private Limited

Drabe . - 10032024
Place : Maw Dol

1.] Name ot Gorporate Ferson

Buzz Sports
Entertainment Private Limited

2.1 Date of Incorporation of Corporate
Person

04th Aug. 2022

3.| Authority Under Which Corporate
Person Is Incorporated / Registered

ROC Delhi

4T Corporate Identity Number/ Limited
Liability Identity Number of Corporate
Person.

U824 10DL2UZZF T04UZeUY

2. Address of The Registered Office and
Principal office (If Any) of Corporate
Person

Regd. Office: 81-A, G Block, F/Floor,
Pvt No-2, Old Plot No-23, Laxmi
Nagar, East Delhi, Delhi 110092
Corporate Office: A-1 & A-2, Second
Floor, Centrum Plaza, Golf Course
Road, Sector-53, Gurugram,
Haryana-122002

Telephone Number and The
Registration Number of The Liquidator

6. Liquidation Commencement Date | 07th March 2024
of Corporate Person
7.1 Name, Address, Email Address, Amit Talwar

A-4/5, Jiwan Jyoti Apartments,
Near Lok Vihar, Pitampura, N.Delhi-34

Email id: amittalwarcs@gmail.com
Mobile No. 9899977970

Reg. No. - IBBI/IPA-002/IP-
N01178/2021-2022/13887

Email Id for submission of Claims
lig.buzz@gmail.com

06th April 2024

8.| Last Date For Submission of Claims

Notice is hereby given that the Buzz Sports Entertainment Private Limited has commenced
voluntary liquidation on 07th March 2024.

The stakeholders of Buzz Sports Entertainment Private Limited are hereby called upon to
submit a proof of their claims, on or before 06th April 2024, to the liquidator at the address
mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Amit Talwar

Liquidator of Buzz Sports Entertainment Private Limited
Reg. No. IBBI/IPA-002/IP-N01178/2021-2022/13887

Date:08th March 2024
Place: New Delhi

FORM A
PUBLIC ANNOUNCEMENT
FOR THE ATTENTION OF CREDITORS OF

GAYATRI HOSPITALITY & REALCON LIMITED

iUnder Requlation & of the Insalvency and Bankruptey Board of India
(Insalvency Resolution Process for Corporate Persons) Reguiabons, 2016)

RELEVANT PARTICULARS
1, | Mame of corparate debifor Gayatrl Hospitality & Realcon Limited
2, | Date of incorporation of corporate debdar | 07.07.2040

3, | Authanty undar which corparaie debiar &
nearporabad | regislered

4. | Coeparale Kenlity Mool corporate dabbar
5. | Aderess of the regestenad olfion and
principal oéfca (if any) of conporats debitor
B. | Insclvency commencemant date in respact
af corparabe deblor

7. | Eslimatad dabe of Sasure of insolvency
recalution process

8. | Mame and ragistration numbsar af the
nsalvancy professional acting as interm
resalution professional

9, | Address and a-mad of the inberim resalution
prafessicnal, a5 regislered with ha Board

Registrar of Companies, Deihi

UroiDL2010PLC 205416

9/52498, Old Seelampur Gendhi Hagar,
Delhi, Delhi, India, 110031

Date of Order - 04.03.2024
(Crrder received on OF.03.2024)

30.08.2024

Mr. Anand Senbhadra

|IBEl Registration Na. -

IBBLPA-001|P-00 739/ 201 7-2018/11771
Flai - 2133, Sacloe- B, Packet-Z_ Vasant Kunj, Mew
Dedhl, Katiorsal Capital Terrigary of Dedkd, 11007
Email- sonbhadragsmgmail.com

Address: AAA Ingelvincy Prafessionals LLF,
E-104, Lower Ground Floor, Kailash Colooy,

10. | Address and e-mail to be used for
camespondenca with he inhenm rasslulion

prafessional Grealer Kailash - |, Mew Dethi- 710048
EmaHl Id: cirp.gayatrihcspialityi@gmai com
11. | Las! daba lor submission of claims 21.03.2024
12. | Classes of cradtars. if any, under Alkctpes are regored o file ther clam. through
dauseb) of sub-section (8A) of seclion 21, | hitpsyipda,nesl.co,in/#f and contact (W 1334676708

ascertained by the intedm mesakilion
prafeszional

13. | Mames af nsolvancy Professionals
deptded bo act as Autharzed
Repraseriative of creditors in a class
[ Theee names for each class)

[Aothorized persons, Me3L) for any issues in Sing the
claim during affice raurs (10:0008, M, - 0600 FRL}
1. Mr. Sanjay Kumar Gupia
[IBBI/IFA-001 /|F-P01 525201 8-2020/12461)
2-Mr. Rajendar Fal Chandal
[IBBI/1FA-002 | Pk 220 202 2-2023! 141 35)
3. Mr. Higesh Kumar Sinha
(IBBI P 002 P-R002 B 00 71 B DEIE)
(a) hitps:{ibbi.gov.infenhome’downloads
(b} hifps-\pda.nesl co, indy
The Firaacizl Crediars should ssbmit thar Claime at e welisia
| Bitgs-/ipda nesd Ga.in/# 25 mendoned apans coloma 17
Miobce i heredy proen that the Matonal Campany Law Inbunal, Brancipal Besch s andentd thi commancament of
3 Gomporate Inselvency Resofubon Process of Gayatri Hospitality & Realcom Limited an 0d4.03.3024 (arder
recened on 07 3. 2024)
The creditors of IiasalriHuspi'lalirrEEulnun Limibesd, ara haraty called upen to submit their ciaims with piood om
of before 21,03, 2024 fo the Intesim Reselution Frafesshonal a1 te address enentioned azainst estry Mo 10
Thee inangial credbars dncluding Ehe craditors 1n clase) shall submif thee clams wilh proal by seconic means
anly, The Financial Credifors shoukd submit Sheir Claim at the websie hidps:)pda.neslcoin'#).
B in caseof amyqueny relating to uploading the same on POG NeSL the contact details of the concamad personis (M}
SERAETHT0Y, Ciher creditors can submit She claims with proot in pessen, by pest or by electronic means, These
Craditors, wha intend to submithe Claim in physical mode, can submit 2k the address mentioned in antry Mo, 10.
& financial credibar belonging &0 3 class, as listed against the entry Mo, 12, shall indicate its choice of authorized
rewesantative fam ameng The thiee inselvency professionats lished agains! enfy No13 1o act as suthorized
representativeof the class Home Buyers @ Form (A
Submalssion of talse or misheading prools of cialm shall atiract penafties,

14. | {a} Relevwant Forms and

ik} Dietais of suthonized rapresentaives
areavailable al

Mr, &nand Sonbhadra

|IBB| Registraticn no. IBBAPA-OMAP-OOF IS 20MT-2018MTH
Imterim Resolution Professional bn the matber of

Gayairi Hospitality & Realcon Limited

AFA valid wp to 10.12.2024

Date 100032024
Place : HewDethi

Vo Zicicn

TINNA TRADE LIMITED

CIN: L51100DL2009PLC186397
No B, Sultanpur, Mandi Road, Mehrauli, New Delhi - 110 030
Tel.: +91-11-4900 3870, Fax: +91-11-2680 4483
Email: investor.tti@tinna.in; Website: www.tinnatrade.in

NOTICE OF EXTRA ORDINARY GENERAL
MEETING AND E-VOTING INFORMATION
Notice is hereby given that the Extra Ordinary Ganeral Meating (*EGM”) of the members of
Mis Tinna Trade Limited {“the Company”| will be held on Monday, April 01, 2024, at
12:30 P.M (IST) through Video Conferencing ('VG") | Other Audio Visual Means
{"OAVM") to transact the buzinesses as set out in the Notica of the EGM convening tha
taid meeting in accordance with the applicabla provisions of Comganies Act, 2013 read
with rides made thereunder, and MCA General Circular Na. 1412020 dated 08.04.2020,
1712020 dated 13.04.2020, Ganeral Circular No, 2212020 dated 15.06.2020, General
Circular No. 3312020 dated 28.00.2020, General Circular No. 38 [ 2020 dated
31.12.2020, General Cwrcular No. 1072021 dated 23.06.2021, General Circular No.
2002021 dated 08.12.2021, General Circular No. 0312022 dated 06.05.2022, General
Circular No. 1102022 dated 28.12.2022 and General Circular Mo. 09/2023 dated
25.09.2023 respectively ("MGCA Circulars™} read with SEBI Circufar MNo.
SEBIHO/CFDICMODT/CIRIPI2020(79 dated May 12, 2020, Circular No.
SEBNHO/CFDICMDZICIRIP/2021/11 dated January 15, 2021 and Circular No,
SEBIJHO/CFDJCMOD2/CIRIPI2022(62 dated May 13, 2022, Circular No.
SEBIHO(CFDICFD-PoD-2/P(CIR/2023/167 dated October 07, 2023 issued by the SEBI
{"SEBI Girculars”) without the physical presence of the Members at a common venue.
The Deemed venue of the EGM will be the Registerad Office of the Company.

The Notice of EGM along with kogin details for joining the EGM through VC | QAVM facility
including e-vating has been sent on 8th March, 2024 through e-mail to all those Members
whose e-mail address were registered with the Company or Registrar and Share Transfer
Agent ar with thesr respective Depository Participants {"DP") in accordance with the MCA
Circulars and SEB| Circulars, and the same are also available on Company’s website
{www. tinnatrade.in), Stock Exchange's website [www.bseindia.com) and on the website
of NSDL at www_evating.nsdl.com.

Pursuant to the prowisions of Section 108 of the Companies Act, 2013 read with rules
made thereunder and Regulation 44 of the SEBI |Listing Obligations and Disclosure
Reguirements} Requlations, 2015 and Secratarial Standards on Genaral Meetings issued
by Institute of Company Secratarias of India, as amanded from time to tima, the Company
is pleased to provide to its members, the facility to exercise their right to vate by remate e-
voting ar e-vating during the EGM, The Company has engaged the services of National
Securities Depository Limited ("NSDL") as the agency to provide e-vating platform to
the Members of the Company. Instructions for the process to be followed tor e-voting are
annexed to the Motice of EGM.

The details relating ta e-voting in terms of the Act and the relevant rules are made as under:

1. The businesses as set forth in the Notice of EGM may be transacted through remote g-
vating or e-voting system during the EGM.

2. The remote e-vating pefiod commences on Friday, March 29, 2024, at 10:00 A.M.
[I5T] and ends on Sunday, March 31, 2024, at 5:00 F.M {ISTh. During this period,
members af the Company, holding shares either in physical or dematenialised form, as
on the cut-off date, that is, March 25, 2024, may cast their vote electromically, The
remote e-vating module shall be disabled by NSDL for vating thereafter.

3. Thevating rights of the Members chall be in propartion to the equity shares held by themin
the paid-up equity share capita of the Company az an March 25, 2024 ["cut-off date™). &
pergan who acquires shares of the Company and becomes a member of the Company after
the electronic dispatch of notice of the EGM and holding shares as of the cutoff date, may
obitain the kogin |0 and password by sending a request 1o NSDL at evotmg@nsdl.co.in,
However, if the person is already registered with NSOL or CDSL for remote e-voting then
the existing user |0 and password can be used tor casting vote.

4. The Cut-off date for determining the eligibility to vota by remate e-vating or e-voling
during the EGM is Manday, March 25, 2024,

b. Only those Members who will be present at EGM through VC/OVAM facility but have
not already cast their vote by remote e-voting shall be eligible to vote through
e-woling at the EGM.

6. A member may participate in the EGM even after exercising hisfer right 1o vote
through remote e-vating. but shall not be allowed to vote again at the EGM.

7. The manner of e-voting remotely for members holding shares in dematenakzed form,
physicel made and tor members who have not repistered their email addresses is provided
in the Motice of EGM. The details will also be made available on the website of the
Comgamny. Members are reguested 1o visit wwe_tinnatrade.in fo abtain such details.

B. Mr. Ajay Baroota, (Membership Mo. 3485 and CP No. 3945), proprietor, Mis. Ajay
Baroota and Associates, Company Secretaries has heen appointed as the Scrutinizer
for providing facility to the members of the Company to scrutinize the voting process in
a fair and transparent manner.

In case of any queryigrievances relating to ramote e-voting facility, please refer the

Frequently Asked Questions (FAQ s) and e-voting user manual for shareholders available at

the download section of www.evating.nsdl.com or contact Ms. Pallavi, National

Securities Depository Limited, Trade World, & wing, 4th Floor, Kamala Mills Compound,

Lower Parel, Mumbai - 400013 at 022-4886 7000 and 022 - 2499 7000 or send an email

atevoting@nsdl.com.

Manner of Registration of email addresses:

In case shares are held in physical mode, please update your email 10 with Alankit
Assignments Limited at rta@alankit.com In caze shares are held in demat mode, pleaze
update your email id with your relevant Depository Participant.

For Tinna Trade Limited

Sdi-

Maonika Gupta

Date : 9.3.2024 Company Secretary & Compliance Officer
Place : New Delhi FCS-B015

: HEGIENLGERIEUE POSSESSION NOTICE
aﬁl l a“—ﬁ CEII]EII‘H Banl\?ﬁ LT LU T A LRI EE T (For Movable/Immovable Properties

T T 1 T —— o2 il Banquet Hall, Cheenpur, Haldwani, Email : crrohld@canarabank.com

Whereas, Undersigned being the Authorised officer of Canara Bank under, the Securitization and Reconstruction

of Financial Assets and Enforcement of Security Interest Act, 2002 (Act 54 of 2002) and in exercise of Powers
conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a
demand notice as mentioned against each account stated herein to repay the amount mentioned in the notice
within 60 days from the receipt of the said notice. The Borrowers/Guarantor having failed to repay the amount,
notice is hereby given to the Borrowers and Mortgagor/Guarantor and the public in general, that the
undersigned has taken possession of the property described herein below in exercise of powers conferred up on
him/her under section 13{4) of the said Act read with rule 8 & 9 of the said rule as per the details given below. The
Borrowers /Mortgagor/Guarantor in particular and the public in general are hereby cautioned not to deal with
the property and any dealings with the properties will be subject to the charge of the Canara Bank for an amount
and interest thereon as mentioned below. The borrower’s attention is invited to the provision of Sub Section (8)
of Section-13 of the Act, in respect of time available to redeem the secured assets.

5¢. Name of Branch Name & Description of Movable/Immoveable Dateof | Outstanding
No.| Address of Borrower/Guarantor Properties DRISNG | CIOMIE 35 peY
MNotice | Demand Notice

1.|BRANCH : Ramnagar EMT of flat bearing No. SX-09 an the sixth Floor 05.12.2023 |¥ 19,80,178.66
1. Shri Devendra Singh (Borrower/ having area 83.64 square meter (Total covered) {Rupaees Ninteen Lakh
Mortgagor) 5/o Shri Darshan Singh (Without Roof Rights) on Sixth Floor of the building Eighty Thousands
R/o Ward No. 09, Dugapuri, Ramnagar | named "Aasthan Devidayal Enclave” situated at 06.03.2024 One Hundred Seventy
Range, Distt, Nainital Ramnagar-244715( Khasra Number 177 A Min Village Shivialpur Pandey| ™ Eight & Paisa Sicty Six
2. Shri Panka] Mandoliya (Guarantor) | Tehsil Ramnagar, District Nainital, Uttarakhand along with the Only) plus further
Sfo Mrs. Godavari, H. No. 49, Near right of use all easements whatsoever necessary for the irrtaract B obhar
Parvatiya Sabha Lakhanpur, Distt. enjoyment of said apartment. Boundaries:East: Flat No. 08,West; expenses
Mainital, Ramnagar-244715 Flat No. 10, Narth: Open Gallery, South: Open Space of project.

Date :10.03.2024 Place : Regional Office, Haldwani Authorised Officer

4

. _E-AUCTION SALE NOTICE OF IMMOVABLE PROPERTY (IES) .
E-Auction-Sale Notice for Sale of Inmoveable Assets Under the Securitisation and Reconstruction of Financial Assets and
T ETERTTE T Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002)

Registered Office: - 9th Floor, Antriksh Bhawan, asturba Gandhi Marg, New Delhi- ones:-( , , 05414, Web: - www.pnbhousing.com
Karnal Branch: PNB Housing Finance Limited, SCO 218-219, 1st Sector 12, Part 1, City Centre Huda, Karnal - 132001.
Meerut Branch:. PNB Housing Finance Ltd. Ist Floor, Pinacle Tower, Vaishali Corner, Garh Road, Meerut-250004, (U.P)

@ ePnb Housing

LR T - e IO - i i e o

Notice Is Hereby Given To The Public In General And In Particular To The Borrower(s) & Guarantor(s) Indicated In Column No-a That he Below Described Immovable Property (ies) Described In
Column No-d Mortgaged/charged To The Secured Creditor, The Constructive/physical Possession Of Which Has Been Taken (as Described In Column No-c) By The Authorized Officer Of M/s Pnb
Housing Finance Limited/secured Creditor, Will Be Sold On “as Is Where Is, As Is What Is And Whatever There Is Basis” As Per The Details Mentioned Below. Notice Is Hereby Given To
Borrower(s)/mortgagor(s)/legal Heirs, Legal Representative, (whether Known Or Unknown), Executor(s), Administrator(s), Successor(s), Assignee(s) Of The Respective Borrowers
Mortgagor(s)(since Deceased) As The Case May Be Indicated In Column No-a Under Rule-8(6) & 9 Of The Security Interest Enforcement Rules, 2002 Amended As On Date.

For Detailed Terms And Conditions Of The Sale, Please Refer To The Link Provided In M/s Pnb Housing Finance Limited/secured Creditor's Website |.e. Www.pnbhousing.com.

U

-

Further such encumbrances to be catered/paid by the successful purchaser/bidder at his/her end. The prospective purchaser(s)/bidders are requested to independently ascertain the veracity of th
mentioned encumbrances.

1. As on date, there is no order restraining and/or court injunction PNBHFL/the authorized Officer of PNBHFL from selling, alienating and/or disposing of the above immovable properties/secured assets.

2. The prospective purchaser/bidder and interested parties may independently take the inspection of the pleading in the proceedings/orders passed etc. if any, stated in column no-K. Including but not limite
to the title of the documents of the title pertaining thereto available with the PNBHFL and satisfy themselves in all respects prior to submitting tender/bid application form or making Offer(s). The bidder(s) ha
to sign the terms and conditions of this auction along with the Bid Form.

3. Please note that in terms of Rule 9(3) of the Security Interest (Enforcement) Rules, 2002, the bidder(s)/the purchaser is legally bound to deposit 25% of the amount of sale price, (inclusive of earnes
money, if any, deposited) on the same day or not later than next working day. The sale may be confirmed in favour of (bidder(s) only after receipt of 25% of the sale price by the secured creditor in accordanc
with Rule 9(2) of the Security Interest (Enforcement) Rules, 2002. The remaining 75% of the s sale consideration amount has to be deposited by the purchaser within 15 days' from the date g
acknowledgement of sale confirmation letter and in default of such deposit, the property/secured asset shall be resold.

4. C1 INDIA PRIVATE LIMITED would be assisting the Authorised Officer in conducting sale through an e-Auction having its corporate office at Plot No.68, 3rd Floor, Sector 44, Gurgaon, Haryana
122003 Website- www.bankeauctions.com. For any assistance related to inspection of the property or obtaining the Bid Documents and for any other query or for registration, you have to co-ordinate

) Demanded | _Nature of ipti i Reserve—EMD T tast Dateof—Bid | inspectior 1 "
Borrower/Co-Borrower/ Amount&DatJ poiilésesﬁ,,l Descnp“;'o:; of thg Pll:')opertles Price | (10% ol‘ Submission Incrementjl Date & | Auction| erances/Cou
Guarantor(s)lLegal heirs B) €) ortgaged (D) (RP) (E) RP) (F) ofBid(G)| Rate(H)| Time(l) | & Time (J) Casesifany (%
NHL/KAR/0518/5335 RS Physical “Shop NoT4A At Sanaya Mall, Witholt Roof Right', Bearing No 969 Warq™ RS, RS.7175.04.2024Rs. | 05.04.202416.04.2024 "Not Know

9, B.O.Mr. Rajesh S/o 1866469.55 . | No13, Sikka Colony, Sonipat, Haryana, India ,131001, Area of Land 10,10,000 1 01.000 Before | 10,000/ 10.00 AM| 12.00 AM
Om Parkash Mrs as on | P0Ssession 15 10'Sq Yards, Title Deed No.1331/1 of Dated 08-05-2015 In Favour o Y 5.30 PM 5.30 PM| 2.00 PM
1 02.07.2021 Rajesh Kumar S/o of om Parkash, Boundaries:- East-17 ft Shop No15A
Suman W/o Rajesh West-17 Ft Shop No13A, North -8 Ft Passage ,South 8 Ft House of Bullu
Rs. Physical | Shops NO .4, Bearln% No969 Ward No13, At Sanaya Mall, Withou] _ Rs. | Rs. | 15.08.2024 Rs. | U5.04.2024 16.,04.2024 Not Know
9, B.0. Mr. Rajesh | 1866469.55 possessiof RO Right Sikka Colony, Sonipat, Haryana,India131001, Area of 10,10,0001 01,000, Before | 10,000, 10.00 AM{ 12.00 AM
Slo Om Parkash Mrs| "~ 35 on Land 15.10 Sq Yards ,Title Deed No 3161/1 of Dated 28.06.2016 Y 5.30 PM ’ 5.30PM| 2.00 PM
Suman W/o Rajesh | 02.07.2021 In Favour of Suman W/o Rajesh Kumar ,Boundaries:-East-8 Ft 6
Inch House of Hawa Singh,West -8 Ft 6 Inch Passage,North -17
Ft Shop No3,South 17 FtShop No 5
HOUIMEE/0416728 Rs. Physital | House No 16, Part Of Khasfa No 634, Indirapuri, Modi Nagar| _ Rs. RS. 27032024 Rs. | 15.03.202428.03.2024
174,HOU/MEE/0815/2 1472960.69 Possession Ghaziabad, Uttar Pradesh, India 11,63,000 1,16,300 Before | 10.000| 10.00 AM| 12.00 AM Not Known
35719, B:.O. Meerut, ason 5.30 PM ’ 530 PM | 2.00 PM
Omvir Singh, Divya| 01.11.2019
Mohan
"HOUTPTPT0478752390 Rs. Physical | FlatNG-328, FirstFloor, Pocket C-T, Siraspur New Delhi Rs. Rs. [ 27032024 Rs. | 15.03.2024 28.03.2024
3, B:.O. Pitampura, | 1884764.82 Possessior} 11,34,000 1,13,400 Before | 10.000| 10.00AM 12.00 AM Not Known
Lokesh Varshney, as on 5.30 PM ’ 530 PM| 2.00 PM
Parul Gupta | 31.03.2021
*Togetherwith the furtherinterest @ 18% p.a. as applicable, incidental expenses, cost, charges etc. incurred Up to the date of paymentand/or realization thereof. ** 1o the bestknowledge and information of

the authorized Officer of PNB Housing Finance Limited, there are no other encumbrances/ claims in respect of above mentioned immovable/secured assets except what is disclosed in the column no-K.

D

o

=A

with Amit Sharma,Krishan KumarJakhar,Rahul Dua, Contact Number 1800120 8800, auction@pnbhousing.com is authorised person of PNBHFL or refer to www.auction@pnbhousing.com
Place : Delhi/NCR, Dated : 10-03-2024 Authorized Officer, M/s ousing Finance Limite

E-AUCTION
NOTICE

el punjab national bank

---the name you can BANK upon !

Oriental Bank of Commerce @ United Bank of India |Circle Office, 1-2, Raghunath Nagar, M.G Raod, Agra

E-AUCTION SALE NOTICE TO GENERAL PUBLIC UNDER RULE 8 & 9 OF THE SECURITY INTEREST
(ENFORCEMENT) RULES 2002, PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale MNotice for Sale of Immovable Assets under the Securitization and Reconstruction of Financlal Assets and Enforcement of Security
Iinterest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. Notica is hereby given to the public in general and
in particular to the Bormower () and Guarantor (s) that the below descnbed immovable property morfgaged/charged o the Secured Creditor, the
constructive/physicall symbolic possession of which has been taken by the Authorised Officer of the Bank/ Secured Creditor, will be sold on "As is
where is”, "As is what is", and “Whatever there is” on the date as mentioned in the table herein below, for recovery of its dues due to the Bank' Secured
Creditor from the respective borrower (s) and guarantor (s). The reserve price and the eamest money deposit will be as mentioned in the table below

against the respective properties.

SCHEDULE OF THE SECURED ASSETS

Last Date of EMD Deposit : Date 25.03.2024

10:00 A.M. to 4:00 P.M. till
E)CL O Donand ok e 1302 of SARFESIACT 2062 L1 v P R, inLace
F) Outstanding Amount as on........

E- Auction Date: 26.03.2024, Time

st| Name of the Account Description of the Immovable Properties Mortgaged/

Mol Borrower(s)Guarantor(s) . : : : :
Mame of the Branch Owner's Name{morigagers of property(ies)) iimmmt |

AJRs.46.30 Lac
3)Rs.04.6 Lag
C1Rs 20000, -

Shri Bharat Kumar S/o Shri r J
Extra Land, Jawahar Puram Housing Scheme, Near|F) Rs. 18.99 Lac + further
Heerendra Singh, Add:-H.No. 198, d interast iad other

Jawahar Puram-2, Alwatia Neeigiri Enclave, Lohamandi Ward, Agra (UF) Area 83. Admissible charges we.l
Awadhpuri, Agra-282010, 61 Sgmirs.,+ 48.07 Sq.mtrs., Total-131.68 Sq.mtrs. (In|oy 042021 N B
Shri Heerendra Singh (Guarantor)ithe Name of Shri Heerendra Singh S/o Shri Shyam|G) 09.01.2024

S0 Shri Shyam Sunder, Add-H No. |6, nder) Boundedaries: On the East by: Rasta & Exit 25/H) Symbolic Possession
Awadhpuri, Agra-282010, feet wide, On the West by: MIG Plot No.197, On the
Shri Bharat Kumar (Prop. Poonam|North by: MIG Plot No.199, On the South by: Rasta 30
Furniture), Add:-4/61/4faal,

Panchkuiyan, Agra

AJC No.0030009300041798

|Branch-Rajamandi, Agra

1 r“m'wﬂ Poonam Furniture,JEM of Property Situated at MIG-1l, House No. 198 with|E) 16.06.2021

2. |Borrower- Shri Jitendra Kumar|EM of property situated at plot no. 15 B Magar Nigam No.|E)08.05.2023

S/o Vipti Ram Nigam Ajc No.|51/10D/1B/2 South Afjun Nagar loha mandi ward Tehsil & Distt{F)Rs. 153 Lac + furth

165600NCO0O0028B03 Agra Area-209.025 Sqm., Owners-Sh, Jitendra Kumar S/o Vipti[interest and other Admissible

165600NCO000282 1 Ram Nigam & Smti Rajani W/o Sh. Jitendra Kumar harges w.e.f, 01.05.2023
Boundaries;- East-House of Sh. B M Lavania West- House of{@) 10.07.2023

|[Branch-Vijay Nagar, Agra

(AJRs. 104,25 Lg
1Rs.10.43 Lag
(C) R 100,000, -

Sh. Ram Sewak Shrivastava, North-Road 10 Ft. Wide, South-[H) Symbolic Possession
Raoad 30 ft .\Wida.

3, |Borrower-1.M/S S, S. lce And Cold|All that part and parcel of the property in the name of lekhraj|E) 01.11.2019

gmhmj Singh singh and suresh singh Chauhan, cold storage land and|F)Rs. 12200 Lac + further

. interest and other Admissible
3. Sh. Pawan Kumar Chauhan,|Duilding having area 0.758 Hectare situated at khata no 175,y . of §1.08.2020

(Guarantors ) Khasra na 17 & 18 at Vill bandhnu teh etmadpur Distt Agra|g) 10.02.2021
&,3h. Suresh Singh Chauhan 5. Anita Vide registered Title deed Registerad on 04.04.2008 in BahiH) Symbolic Possession
. Sh. Mul{ﬂrhnmm ) na. 01.2d no./Vol no. 4548 on pages 381 to 402 at 'Sr. no.

2632 with Sub Registrar Etmadpur
Note-Including Plant And & Machineries

Branch-Ram MNagar Khandoli, Agra

orrowar-PRABAL ROLLER|1. Residential House on Plot No.- 32 Part of Khasra No.|E)05.10.2021 AR, §3.301
LOUR MILL, Prop.- Sh. Prabal|336,337 situated at Kaushalpur new abadi mauja nagalapadi|F) Rs. 613.61 Lac + further
atap singh S/o Sh. Vijay Pal singh tehsll & distt. Agra. Area- 168.05 sgm., Owner Of Property-Smi. linterest and other Admissiblel (HiRs, 08,32 Lag

; Seema Devi, Boundaries- East-rasta 6.40 Mir, west- House ofjcharges w.e.f. 01,10.2021 (C) R, 50,000/
rantor- Smt. Seema Singh Wiole . oati pathak & Moolchand, North- Other House , South-|G) 29.12.2023
ingh Pundir Wio Sh. Vijay Singh[2 EM of residential Plot at Vijay Nagar on Part of Khasra no, 263 (B} R, 30,18 Lac
ndir, M/s Vijay Shree Infra Helght|situated at mauja basaitehsil tundla distt. Firozabad. Area- (CliR, 1.00.000/-
Lid. 8890.00 sgm, Ownar of Proparty-M/s Vijay Shrea Infra Daights
nch-1BB, Agra msﬂwﬂgaﬁv”m L T T - H)2) Symbolic Possession
3. EM OfKita Property Gata/Khasra No. 222 Commercial Land AR 309,56 Lac
& Building, Mauza Avagarh, Dahat, Awagarh, Distt. Etah, Area-
4B60.00 SOM Owner- Sh. Prabal Pratap Singh, Boundaries- L b S e L
East- other land, wesl- Rasta, north- chak road, South- Other| H)3) Symbolic Possession  [LCIRs, 100000/
Caolony.
All Currant Plant & machinaries of the company

flnant:]aea. epﬂ 1N

Tha sale shall ba subject to tha Terms & Conditions prescribad in the Sacurity Interest (Enforcemant) Rules 2002 and to the following furthar
conditions:

1. The properties are being sold on “AS |5 WHERE IS BASIS® and "AS IS WHAT IS BASIS" and "WHATEVER THERE IS BASIS®

2. The particulars of Secured Assets specified in the Schedule herein above have been stated to the best of the information of the Authorised Officer,
but the Authorised Officer shall not be answerable for any error, misstalement or omission in this proclamation.

3. All utility bills/ govt. charges |.e. Telephone, Electricity, House tax etc. if any Shall be born by auction purchasars.

4. The Sale will be done by the undersigned through e-auction platform provided at the Website hitps:/'www. mstcecommerce.com on that is
mentionad against propertias AT FROM: 10:00 AM to 04.:00 PM

5. For detailed term and conditions of the sale, please

refer www.ibapi.in, www.lenders.gov.in, www. msicecommerce.com,

hitps.//eprocure.gov.inepublish/app.
Statutory sale Motice to Borrower/Mortgager/Guarantor under Rule 8(6), 6(2) & 9(1) of the SARFAES| Act. 2002
STATUTORY SALE NOTICE UNDER RULE 8(6) OF SECURITY (ENFORCEMENT) RULES 2002

& contact Chief Manag

For a il

Place: Agra, Date: 10.03.2024

er, Ph. No.: 0562-2522550.

Authorised Officer
Punjab National Bank

Ny ] ] New Delhi
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TINNA TRADE LIMITED

CIN: L51100DL2009PLC186397
Mo 6, Sultanpur, Mandi Road, Mehrauli, New Delhi - 110 030
Tel.: +91-11-4300 3870, Fax: +91-11-2680 4483
Email: investor.tti@tinna.in; Website: www tinnatrade.in
NOTICE OF EXTRA ORDINARY GENERAL

MEETING AND E-VOTING INFORMATION
Motice is hereby piven that the Extra Ordinary General Meeting {*EGM”) of the mambers of
Mis Tinna Trade Limited {"the Company™) will be hald on Monday, April 01, 2024, at
12:30 P.M (IST) through Video Conferencing 'VC| | Other Audio Visual Means
("OAVM®| to transact the businesses as set out in the Notice of the EGM convening the
sail meeting in accordance with the apphicable provisins of Companies Act, 2013 read
with rules made thereunder, and MCA General Circular No. 14/2020 dated 08.04.2020,
1712020 dated 13.04.2020, General Girculsr MNo. 22/2020 dated 15.06.2020, General
Circular Mo, 33/2020 dated 28.09.2020, General Circudar No. 389 | 2020 dated
1022020, General Circular No. 10/2021 dated 23.06.2021, General Circular No.
2012021 dated 08,12.2021, Ganeral Circular No. 032022 dated 05.05.2022, Geperal
Circular No. 1172022 dated 28.12.2022 and General Circufar No. 092023 dated
25.08.2023 respectively (*MCA Circulars™ read with SEBI Circular No.
SEBIFHOICFO/CMD1/CIRIPI2020/78 dated May 12, 2020, Circular No.
SEBIHOICFDICMD2Z/CIRIP/2021)11 dated January 15, 2021 and Circular No.
SEBI/HOICFO/CMD2Z/CIRIPI2022/62 dated May 13, 2022, Circular No.
SEBI/HOJCFD{CFO-PoD-2/PICIR{2023/167 dated October D7, 2023 issued by tha SEEI
("SEBI Circulars”™] withau! the physical presence of the Mambers at 3 common vens.
The Deemad venue of the EGM will be the Registered Office of the Company.

The Notice of EGM along with bagin details for jomng the EGM through VC | DAVM facility
including e-voting has been sent on 9th March, 2024 through e-mail to all those Members
whose a-mail address wera registered with the Company or Registrar and Shara Transfer
Bgent or with their respective Depository Participants {"DP7} in accordance with the MCA
Circulars and SEB| Circulars, and the same are also available on Company’'s website
fwnww. tinnatrade.inl, Stock Exchange’s wabsite (www_hseindia.com| and on the weabsite
of NE0L at www.evating.nsdLcom,

Pursuant 1o the provisions of Section 108 of the Companies Act, 2013 read with rubes
made thereunder and Reguiation 44 of the SEBI (Listmg Obligations and Disclosure
Requirements) Regutations, 2016 and Secretarial Standards on General Meetings issued
by Inztitute of Company Secretaries of India, a2 amended from time o time, the Company
is pheasad ta provide ta its mambers, the facility to exercise thesr right to vata by remote e-
voting or e-voling during the EGM. The Company has engaged the services of National
Securities Depository Limited ["NSDL"] as tha agency 1o provide e-vating platfarm to
the Members of the Company. Instructions for the process to he followed for e-voting are
annexed 1o the Notice of EGM.

The details relating to e-voting in terms of the Act and the relevant rules are made as under:

1. The businesses as sel forthin the Notice of EGM may ba transacted through ramaie e-
¥oting or e-vating system during the EGM.

2. The remote e-voting period commences on Friday, March 28, 2024, at 10:00 A.M.
(15T} and ends on Sunday, March 31, 2024, at 5:00 P.M ([T}, Duwing this period,
mambers of the Company, holding shares either in physical or dematerialised farm, as
on the cut-off date, that is, March 25, 2024, may cast their vote electronically. The
ramate g-woting modubs shall ba fisabled by MSOL for voting thereaiter.

3. Thevoting rights of the Members shall bein proportion ta the equity shares held by themin
the paid-up aquity share capital of the Company as on March 25, 2024 " cut-off date”|. A
person who acquires shares of the Company and becomes amember of the Company after
the electronic dispatch of notice of the EGM and holding shares as of the cutotf date, may
abtain the login 10 and password by sanding a request to NSOL at evoting@nsdl_co.in,
Howeaver, if the person is sready registered with NSOL or CDEL for remoete a-voting then
the existing user 10 and password can be used lor casting vote.

4, The Cut-off date for determining the eligibility to vote by remate e-voting or g-vating
during the EGM is Monday, March 25, 2024.

5. Only those Members who will be present at EGM through VC/OVAM facility but have
not already cast their vote by remote e-voting shall be eligible to vote through
g-vating a1 the EGM.

6. A mamber may participate in the EGM even after exercising hisfher right 1o vote
through remote e-vating, but shall not be allowed to vote again at the EGM.

1. The manner of evoting remotely for members holding shares in dematenalized form,
physical mode and for members who have not registered their email addresses is provided
in the Motice of EGM. The details will also be made available on the website of the
Company. Members are requested o visit waw' finnairade.in 1o obiain such details.

8. Mr, Ajay Baroota, (Membership No. 3485 and CP No. 3945), proprietar, Mz, Ajay
Baroota and Associates, Company Secretanes has been appointed as the Scrutinizer
for providing facility to the meméers of the Company to scrutinize the voting process in
a fair and transparent manner.

In caze of any queryfgrievances refating 1o remote e-voting facility, pkeass refer the

Fraguently Ashed Questions (FAQ's) and e-voting usar manual for sharehobders available at

the download section of www.evoling.nsdl.com or contact Ms. Pallavi, National

Securities Depository Limited, Trade World, A wing, 4th Floor, Kamala Milts Compound,

Lower Parel, Mumbei — 4000713 at 022-4886 7000 and 022 - 2488 7000 or send an email

at evoting@nsdl.com.

Manner of Registration of email addresses:

in case shares are held in physical mode, please update vour email 10 with Alankit
Assignments Limsted at riaBalankit.com In case shares are held in demat made, please
update your email id with your relevant Depository Participant.

For Tinna Trade Limited

Sdl-

Muonika Gupta

Date :9.3.2024 Company Secretary & Compliance Dificer
Place : New Delhi FCS-8015
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